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toward$ the efid Ufthe year, ‘the keroseénc
supply position during 1957 Was 8satisfac-
tory. Some oil conipatiles were even re-
pdited - to be providing indugements to
their agents for its.sale, With further
improvement in availability, the State-wise
kerogene allocations have been slightly
libéralised effective from 1-3-68. This should
help eliminate shortages. The State Go-
vernments have powers, under the Esscn-
tial Commodities Act, to fix retail selling
price of kerosene and to punish those
found guilty of over-charging.

- CASES OF UNTOUCHARILITY

3%04. SHRY G. S. REDDT : Will the
Ministét of SOCIAL WELFARE be pleased
to statc H

(the numbcr of ¢ascs regm!ered under
the: Untouchabitity . (Offences) - Actduring
the Jdst two yeams, Statewise; and

(bY’'th¢ acGion taken thereon ?

THE MINISTER OF STATE IN THE
%ﬁ IMENT OF SOCIAL WELFARE
( HARIATI PHULRENU' GUHA) : (1)

hon rcadnly ava‘lab’é is ‘Taid on
the able of the House. {Placed'in Library.
Seé ﬁo LT-33668).

@) The cases dre investigated by “the
Policeé and pursued’ in- a' court of kw,

if ‘thel-Pawestigations reveal. a- pnmnu Sacte -

case.’ !
o

12.20 hrs.
:PAPERS 'LAID ON THE TABLE

ReView ON  WORKING OF . ASHOKA
Hoteis, JaNPATH Hotris, HINDUSTAN
HoUSING FACTORY AND ANNUAL REPORTS.

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRIJAGAN-
NATH RAO) : I beg to lay on the Table
acapy each of the following papers :—

(1) (i) Review by the Government on
the working of the Ashoka
Hotels. Limitgg, New Delhi, for

. section (1) of .section 619A of
the Compamcs Act, 1956,

MARCH 4,

the, year .1966-67, under sub-
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@i) A/ copy rof thé. Anndal Report
of tht Asticka Hotels Limited,
New Dcthi, for thé year 1966-67,
along with the Audited Accounts
and the comments of the Comp-

troller  and Auditor General
thereon.

[Placed in Library. See No.
LY-296/68.)

(2) (1) Review by the Government on
the working of the Janpath
Hotels Limited, New Delhi, for
the yoar 1966-67 undcr sub-
section (1) «of scction 619(A) of
the Companics Act, 1956,

(1)) A copy of the Annual Report of
thi¢ Juirpath Hotéls Eimited; New
Deltii; ‘fot - the year 1966-67,
afong with'thé Audired Aecoums
aftet' the cbmments of the Comp-
troller and  Auditor General
thercon.  [Placed in Library. Scc
No. LT- 297’68]

(3) (i) Review by ‘the Governpient on
the working of the Hindustan
Housing, EA(.(OI) Limited, New
Dclhi for the year 1966-67 under
sub-section (1) of section 619A
of the Companics Act, 1956.

(if) A cbpy of the Annual Report
of th¢ Hindustan Housing Fac-
tory Limited, New Dethi, for the
year 1966-67, along with the
Audited Accounts and the com-
ments of the: ComptroHer and
Auditor General thereon,

{Placed in Library. Sec No.
LT-298/68),

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to rcport
the following message reccived from the
Sccretary of Rajya Sabha :—-

“In accordance with the provisions of
rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclosc a copy
of the Registration of Births and Deaths
Bill, 1968, which has been passed by the
Rajya Sabha at its sitting held on the
27th February, 1968,



